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MA No. 05/2017 & 39/2017

SHRI B,S.V. PRA(ASH KUMAR
MEMBER (J)
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CORAM

SHRI V, NALLASENAPATI{Y
MEMBDR (T)

NAME OF THE PARTIES Mrs. Chandrasena Vishwas Patil
v/ s.

M/s. Shah and Jain Construction h,t. Ltd

SECTION OF THE COMPANIES AC'l: 241-242,244 of the Companies Act,
2013.

S. No NAME DESIGNATION SIGNATURE
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For the Respondent side has agreed lo provide accounts for the Financiar year

31.3.2016 and 31.3.2012 the Respondent side is hereby directed to provide the same to
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V. NALLASENAP
Mtrrrbcr lTechnica

NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH. MUM.BAI

ATTENDENCE.CUM-ORDDR SHEET OF THE HEARING OF MUMBAI BENCH OF THE
NATIONAL COMPANY LAW TRIBUNAL ON 29.09.20T7
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